4867 Oral Answers

we had a business centre, the Pakistanis are
having their showroom now. Has that
anything to do with the increasing trade?

SHRI B. R. BHAGAT: No, Sir. Our jute
export or other trade is increasing with the
Sudan. As for the showroom, I do not have
the information; I will try to find out.

EXTRADITION OF DR. DHARMA TEJA

*578. DR. BHAI'MAHAVIRi: SARDAR
RAM SINGH: « SARDAR
NARINDAR SINGH

BRAR: SHRIN. R.
MUNISWAMY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the stage at which the extradition
proceedings against Dr. Dharma Teja stand at
present; and

(b) when do Government expe~t to bring
him back to India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): fa) and
(b) Our request for the extradition of Dr.
Dharma Teja and his wife is before the
Supreme Court of Costa Rica. The advisory
opinion of the Supreme Court of Costa Rica
to the Government of Costa Rica is awaited.
Efforts are being made to have the action
expedited. Arrangements for the extradition
of DT. Teja and his wife will be made as soon
as the agreement of the Costa Rican
Government is obtained.

DR. BHAI MAHAVIR: May I kn«w, since

MR. CHAIRMAN: There ara names of
four Members here.
-7 o TATOe - SR & A
T gfrgam wgia wa g v
sEHACMY?

The question was actually asked on the
floor of the House by Dr. Bhai Mahavir.

[ RAJYA SABHA ]
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MR. CHAIRMAN: They give notice.
What can I do?

to Questions

Y VoA A0 —HITCH A
qIZ T @ | IAH FATT ATH FE1 906
3T g ?

MR. CHAIRMAN: The names that are
there I must call; afterwards if there is time, I
wiH call others.

DR. BHAI MAHAVIR; This cassis
pending before the Supreme Court of Costa
Rica; the last report that I have been able to
find is dated December 17, so that three months
have passed and there seems to have been little
progress or in any case, no progress that we
know of. I would like to know, firstly, how
long the case is likely to last. Secondly, isita
fact that Dr. Dharma Teja has been raising
flimsy objections? For example, he is stated
to have said that the case should have been
argued in Hindi, merely to cause delay.
Similarly, he is reported to be carrying on
propaganda for which ~ we are having to send
delegations to counter that propaganda. 1
would like to know from the Minister,
firstly, how much is due from him by way of
what he has defrauded the country, how much
has been realised by way of attachment of his
property, how much has been spent on the
case which the Government of India has had
to fight against him..

Sl TRAATCAN : FGT F.qITET

—
FIATF |

DR. BHAI MAHAVIR: That he is being
politically exploited, that this is a political
persecution for which the Government of
India is asking for his extradition.

I want to know how much has th-
Government of India realised from the sale of
this attached property, how much was
actually to be realised what has been  spent
on the cases
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against him and whether it is a fact that
he is trying to cause unnecessary delay
and, if so, what the Government is doing
to cut short the delay.

SHRI DINESH SINGH: It is true that
Mr. Teja is obviously trying to delay
these proceedings. He raised the
question, as the hon. Member mentioned,
that the documents should have been in
Hindi and others. We have been making
representations to the Government of
Costa Rica as well as to the Supreme
Court there.

Now, so far as the details of the case
which have been asked by the hon .
Member are concerned, this matter is
being dealt with by the Ministry of
Transport. This question concerns only
the extradition from Costa Rica which is
the concern i.f the Ministry of External
Affairs, and if a separate question is put,
the details will be supplied. But he asked
when this matter went to the Supreme
Court in Costa Rica. So far as I recollect,
it was about a year ago, in March, 1968,
that it was referred to the Supreme Court
there. Now we have more or less reached
the final stage and we hope that there will
be quick action in this matter.

MR. CHAIRMAN: Mr. Rajnarain.

SHRI ARJUN ARORA:
name should be called also.

Sir,

my

MR. CHAIRMAN:
upon the time.

All  depends

st AT ¢ AT qERT A
Foil fe At o arm ¥ Fgagemm ?
S =T o0 Wrew § g 7 - g
T AT ITH AR gE A AT IFA
w7 wfari w1 qz frar 7 o aEr
& ATET AT O TR A GhTA 471 T8
TET TN W wIE W WRA i
AET AFT T wafw 29 g5 F 3a%
TR W WA ggd £1 IS AT AT ¢

[20 MAR. 1969 ]

to Questions 4870

SHRI M. P. BHARGAVA: How are
these facts relevant to the extradition?

MR. CHAIRMAN: I cannot allow
anything which is contrary to what is
contained in the question. Tlie question
is: 'the stage at which the extradition
proceedings against Dr. Dharma Te j a
stand at present; and when do
Government expect to bring him back to
India?'

ST CTHATCAN :
qET |
SHRI MULKA GOVINDA REDDY:

Background material is absolutely
neeessary because the Government...

qrEe e

{Interruptions)

SHRI BHUPESH GUPTA: He has
gone away, he has to be brought in. We
must know the channels of exit and also
the channels of entrance.

#T TTRATI : FATT 997 faraer
qudm 99 79 97 e w7 2 saw
7mq gu famgw dfae &) s aw
FRI AT TG AT [rear & Fon A
T gaE wwew # e 3vgd ag
WA gE? TAET #q A1 7R
AW W 7 wT A{UT dEa | T
% 7 a1 fam-fem S & e
afaal & A g ! qur A1 -
@ ITHF A AT A @ 7 gafan
#aear g & ardr s gwan
fram |

it gtz are fag : wwmafa wEEa
T AT FIE AE A D T HEA AT
Tl TEH BN AT Z | 5 7 AT A7
WA fearsEw | fraami
WAAIT TIE IH AT F 9T q@i AT

SRl T TAT & 9 AT AT AT
M FATA § A2 ATIMG 4 FA, 1966 2
o AE AT AT E | TAY 9@ T
faars et frew & 0% sesmm Ay
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o faar affae oo 39F @ T
qTOAEF

Hq TRATCAT . UFHwATR |
gz W wET | v wfy aga
£t FAATT AFE TIF T 4ZA & AT
TR WY H AR FF WEL A FE @
z o waft &1 59 9w 8 wrEr gy 917
YA WEF BT & | FWIL 9TH FATT
¥ FATC WA ATE[ 2 | EW WS A1 GH
WA W AT I A% R Interruprion)
¥ o1 for wid fy 3o arfex
T Fasfamfar EwiT e a i

TH WO T AT JE 9 awar |

STAT FEAT g s 8 & wrd
¥7u gornr fama fa o Far ar A
My !

SHRI G. H. VALIMOHMED

MOMIN: Mr, Chairman, what is the
point of order?

Wl URATEW : A FT F OqA
feoid 2 T g 9 s 2 fw
T AT R Y dW0 Fr OFE
AAFd AL AT AT AT F FIT TA
T[T WITTT AL G | qAT & WAy A
gz faggr faar & faaer o wmm
fufezs wma 7 931 faq w47 F 9@
AN F NAE A FHETF 30 9 5
AN HER A9 & FOTAR FE @
Z | gafan & F1 38 FEA0 TAT
FE1 Far s awr & 377 08 91w AF
g fas sT00 sawT HEE § T I
g 9 | 3 WO ATEz § E9W
qT I |

MR. CHAIRMAN: Having sat in this
Chair long enough, I' consider that all these
matters have been thrashed out, and T do not

want to allow any further discussion in this
respect.

SHRI BHUPESH GUPTA: I do not want
any discussion. [ want to ask a

[RAJYA SABHA ]

I question.

to Questions 4872

This question relates to his
extradition. In view of the delay-that is being
caused in this matter, and his return appears
to be difficult, may I know, Sir, what step the
Government is taking at home to make him
return. For example, has it approached the
former Teja employees like Mr. Thirumal
Rao, who was getting Rs. 3,500, to persuade
Mr. Teja to come back? And have the
Government approached tht nephew of Mr.
Teja and some Ministers in the Andhra
Pradesh Government, who were great friends
of Mr. Teja, to persuade him to come back?
When the law has failed to bring back Mr.
Teja, all that I want to know is .

SHRI G. H. VALIMOHMED MOMIN:
The law has not failed because there was
nothing to proceed against him. Why do you
say law has failed?

SHRI BHUPESH GUPTA: My dear
friend is wunder some misconception.
He is not an Indian. He 1is in the
hands of Costa Rica and some other

Government. The question is if they
pursue it will they get PL-480 food
grains?

J

| TRATOAN ¢ WAW T o}
ATy 7 757 ¥ 4T 9T 3 § § Fe aaq 67
§ W 39% B8 F)
SHRI BHUPESH GUPTA: You
understand my question. You may provoke

but you know that sometimes I do not get
provoked . .

SHRI RAJNARAIN: Evenin the;

Central Government he has friends.

SHRI BHUPESH GUPTA:... .My question
is whether such dear friends of Mr. Teja like
Mr. Thirmal Rao have been approached
because they still belong to the Congress
Party, , big-shot in the Congress Party", to
write to Mr. Teja for goodness' sake to come
back to the country. He has taken a lot of
money from Mr. Teja and he has done a lot of
things for Mr. Teja. Why I'say  all this, Sir.
is that Mr.
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Teja is beholden to Mr. Thirumal Rao for
having managed to get a loan of Rs. 20
crores. Maybe, here if Mr. Thirumal Rao
approaches him in the name of morality, Mr.
Teja might come back.

SHRI DINESH SINGH: Legal' processes
have not come to an end. The matter is
pending before the Supreme Court of Costa
Rica and I d'o not think if we should make
any promise whether Mr. Teja will come
back Or not. I have every hope that he will be
extradited and that we shall proceed with him
according to our laws.

The hon'ble Member has made some
references to another hon'ble Member in the
other House. I do not know how far it is
desirable to make these references.

SHRI BHUPESH GUPTA: On a point of
order. I have not made any reflection on him.
Have I made, Sir? There exists in this country
one of the dearest friends of Mr. Teja.

MR. CHAIRMAN: It ig a suggestion.
SHRI RAJNARAIN: On , point of order.

MR. CHAIRMAN: No point of order.
Next question.

MR. CHAIRMAN: There is

point of order. It is a suggestion.
M MiIe N ] Mo MUt tiol ¥

Tg AT AT T FT FEAN A FTaT
# s aur o faswa o9 w1 AT
EE 4 S

no

MR; CHAIRMAN: I do not admit

st TIHATIIG ;S THA, TF AT
qg #AvET 7,
AT AT TAFT |

TE FHAIT

T

EREL]

[ 20 MAR. 1969 ]

to Questions 4874

St TS ¢ T faEwe
T WG Fud faar fe dom w
TaM F fag sastywfaa 371 =
VAT §, AGEARA AR §, AHA

1

MR. CHAIRMAN: There is no j point of
order. Next question. Mr. i Mani.

*579. [Transferred to the 2Atli

March, 1969.1

FINANCIAL ASSISTANCE TO PHIZO
FAMILY FOR STUDY ABROAD

R *580. SHRI A. D. MANI: Will the
i Minister of EXTERNAL AFFAIRS be
] pleased to state:
(a) whether any  financial  assis
tance was given by Government in

the past to the members of the Phizo
family for study abroad; and I
(b) if so, the extent of the assis-
! tance?
1
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) No,
Sir.

(b) Does not arise.

SHRI A. D. MANI: May I ask the
Government whether this information has been
communicated to the members of the Nagaland
Government be-i cause when our official
Parliamentary team visited Nagaland in
December last, some of the members of the
Cabinet bitterly complained about this matter
and said that the Government of India was
giving scholarships to the members of Mr.
Phizo's family? Has this matter been
communicated to the Government of Nagaland
in any manner?

i SHRI SURENDRA PAL SINGH: As I have
already stated in the main reply to the
question, no financial assistance has been
given or is being given to the Phizo family. I
am glad the hon'ble Member has raised this
question again so that I can categori-



